
c e n t r a l  ADf1INISTRATI\/E TRIBUNAL. 3ABALPUR BENCH, JABALPUR— —  ...... -■ - - ■— .. ... .................... I

O r i g i n a l  A pp l i c at i on  No. 384 of 2004

Jabalpur ,  t h i s  the 7th day of May, 2004

Hon*ble Mr. H.P.  Singh,  Uice Chairman 
Hon' bl e  Mr. i^adan Mohan, J u d i c i a l  Member

P.U.  Radhakriahnan, |
S/o K®C, U a r i a r ,
Date of b i r t h  17.4.1950,
A s s i s t a n t ,  U - 9 / 1 (QA/u ) Colony,
GCF Factor y,  Post
3abalpur(MP) APPLICANT

(By Advocate -  S hr i  3 . Paul )

VERSUS I

I .

2 .

3.

Uniion of I ndia,
Mi n is t ry  of Defence,
Through i t s  Secr et ar y,
Department of Defence Production,  
Neu D e l h i .

D i r e c t o r  General of Qual i ty  Assurance, 
Department of Defence Production &
Suppl ies,  Mi ni st ry  of Defence,
DHQ, PO Neu Delhi  -  110 011. ,[

D i r e c t o r  of Qual i ty  Assurance(Armts) , ;  
Department of Defence Production & Suppl ies,  
M i n i s t r y  of Defence,
DHQ, PO Neu Delhi  -  110 Oil

4.

RESPONDENTS

C o n t r o l l e r a t e  of Qual i ty  Assurances 
(Ueopons) ,  Gun Car r iage Factor y,
Post Jabalpur ( M . P . )

(By Advocate -  S h r i  S.A.  Dharmadhikari )

O R D E R  (ORAL) j

By M.P. Singh,  Uice Chairman -

By f i l i n g  t h i s  OA, the appl i cant  has sought the fol loui rg

main r e l i e f s  ! -

" ( i i )  to set aside the orders dated 23.4.2004 
( Annexur e- A- 1) and 4 . 5 . 2 0 04 ( A nn e xu r e - A - 2 ) .

( i i i )  command the respondents to continue the 
a ppl i ca nt  at Jabalpur with a l l  consequential  b ene f i t s  
as i f  the aforesaid impugned orders ate never passed".

2. The b r i e f  facts of the case are that  the appl i cant

is  working as Assistant  under the respondent No.4.  The 

respondents have issued orders dated 23.4.20p4 and 4.5.2004.  

Uide order  dated 23.4.2004 the appl i ca nt  is  proposed to be



} 2 ;

t r a n s f e r r e d  from CQA(U) ,  Dabalpur to CQA(AUA) Av/adi and v/ide 

order  dated 4.5. '04,)  the a p pl i ca n t  has been asked to indicate 

proposed date ] by which he would l i k e  to be SOS of the 

C o n t r o l l e r a t e  to j o i n  the new s t a t i o n  of posting . I t  -wa-suj 

f u r t h e r  stated in the said l e t t e r  that  he should submit his 

proposal upto 7,5.2004,  f a i l i n g  which he w i l l  be deemed SOS 

of the c o n t r o l l e r a t e  on 10.5.2004.  The appl i ca nt  has 

submitted his two representat ions dated 4 . 5 . 2 0 0 4 (Annexure-P-4)  

and 6 . 5 . 2 0 04 ( A nn e xu r e- A - 7 ) .  But the respondents have not 

taken any decision on the said representat ions of the 

a p p l i c a n t .

3.  Heard the learned counsel  for  the a pp l i ca nt  and S hr i  

S. A.  Dharmadhikari ,  A d d i t i o n a l  Standing counsel of UOI.

4.  ■ In the facts and circumstances of the case, we

dispose of t h i s  DA at the admission sta^e i t s e l f  by

d i r e c t i n g  the respondents to consider  and decide the 

aforesaid representat ions of the appl i cant  by passing a 

d e t a i l e d ,  reasoned and speaking order w i t h i n  a period of 2

weeks from the date of r e c ei pt  of copy of t h i s  c r d e r .  T i l l

the r epresentat ions  of the appl icant  are decided by the 

respondents,  the appl i cant  w i l l  not be disturbed from his 

present place of post ing.

5. The a p pl i ca n t  is  directed to supply a copy of t h i s
to _

order  as wel l  as a copy of t h i s  QA^Shri 3*A* Dharmadhikari ,  

A d d i t i o n a l  Standing Counsel of UOI w it hin  a ifjeek from the 

date of r e c ei pt  of copy of t h i s  order .

(M.P.  Singh)
J u d i c i a l  Member Vice Chairman
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